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Nne aopears if r the apiicant nor 

a)Otict is present in persr. However, 

.:r. U.3.Mohapatra, d. zr. ztmnding Ciinse1 

nd also Mr, p.K.Padhi, LI • Couraiel for the 

Lsporident No.4 are present. 

2 • 	The applicant by filing this O.A. has 

tht althoigh the post was advertised 

rerved fr ST catemy, the R,aspondent 

N o.3 has selected Respondent No.4 who belong& 

to 013C by showing undue favour. 

3. 	The facts of the case are not in 

di3pute. FIover, the Respoidents by filing 

detailed counter and by submitting the check 

list of the candidates who had applied for 

the selection to the post in question has 

d 1j.3closed that the a)?Llcant whoje name 

-pears at S1. No.29 of the 

IL 

nsidered for s1ection to 

ot be cmsidered for final selection 

the iroind tht he did not fulfill al 

if :rrialities in c onnec tion with se icc :. 

i.e., he did not submit / 

cte. al."r 	ri th the aop. 
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)eI'Lr ST candidatc 	na,'Re 	 .;it J1. 

N9.42 of the check list also dMA nt considered 

as his aoUcation was received after due date. 

4. 	In the circumstances, the se1ectin 

ws made out 	the OBC category candidates  

	

:tif.L6 	LhC 

:n t 

iii the selection for the post made by Re 1  

dent No.3,and accordingly, this J.. .i 

disposed of being devoi.of neri. 
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